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2.02 P.M.
1. 2.03 P.M.
2. 3.02P.M.
3. 3.20P.M.
4. 3.21 P.M.
5. 3.22P.M.

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Special Mention(Rule-280):- The following Members raised matters under
Rule-280 with the permission of the Chair:-

1. Sh. S.K. Bagga

Sh. Ved Prakash (Minister of Transport intervened.)

Sh. Rajender Pal Gautam

Sh. Sukhbir Singh Dalal

Sh. Vijender Garg

Sh. Mahender Goel

Ms. Bhavna Gaur

(The Chair congratulated Ms. Bhavna Gaur on her Birthday.)
8. Sh. Vijender Gupta (Dy. Chief Minister intervened.)
9. Sh. Som Dutt (Minister of Power intervened.)

10. Sh. Gulab Singh
(Sh. Narayan Dutt Sharma stated that thousands of people were stranded
at the Chennai international airport due to flooding of the runway. Sh.
Somnath Bharti demanded that the aforesaid flood situation in
Tamilnadu be declared as national crisis.)
(Sh. Anil Kumar Bajpai, Sh. Ajay Dutt and Sh. Jitender Singh Tomar also
made brief references on three different subjects.)

Noakoebd

Sh. Nitin Tyagi sought to know about the notice of breach of privilege and
contempt (under Rule-66) given by him against Sh. Pankaj Pushkar.

He made a brief statement on the aforesaid issue with the permission of
the Chair.

Hon’ble Speaker referred the aforesaid matter to the Privilege Committee.
Sh. Pankaj Pushkar also sought to know about the notice of breach of
privilege and contempt (under Rule-66) given by him.

The Chair stated that the aforesaid notice was under his consideration and
ruling will be given at an appropriate time.

Presentation of Report:
Sh. Narayan Dutt Sharma presented the First Report of Ethics

Committee (VI Legislative Assembly, NCT of Delhi).

Paper laid on the Table :-
Sh. Manish Sisodia, Dy. Chief Minister laid the copy of the Explanatory
Memorandum regarding the action taken on the recommendation made by
the Fourth Delhi Finance Commission alongwith the report of the Fourth
Delhi Finance Commission.

Calling Attention (Rule-54) :

1. Sh. Rajender Pal Gautam called the attention of the House towards
slow process of recruitment by Delhi Subordinate Services Selection
Board.

The following Members also expressed their views:-




6. 3.32P.M.
7. 3.50 P.M.
8. 4.04 P.M.
9. 4.32P.M.
10. 4.39 P.M.

2. Sh. Surender Singh

3. Sh. Jarnail Singh (Tilak Nagar)

4. Ch. Fateh Singh
Sh. Manish Sisodia, Dy. Chief Minister made a brief statement on the
issue raised by Sh. Rajender Pal Gautam.

2. Sh. Somnath Bharti called the attention of the House towards non-
constitution of Thana Level Committees in Delhi.
The following Members also expressed their views:-
2. Sh. Ajay Dutt
3. Ms. Sarita Singh
4. Col. Devender Sehrawat
S. Ms. Alka Lamba
6. Sh. Jarnail Singh (Tilak Nagar)
Sh. Satyendar Jain, Minister of Home made a brief statement on the
issue raised by Sh. Somnath Bharti.

Statement by Minister of Tourism & Water (Under Rule-270(1)(b) :
Sh. Kapil Mishra, Minister of Tourism & Water made the following
statement in the House:
“We all are aware that instances of harassment, physical & mental torture
and even death of brides for want of dowry have increased significantly in
recent times. As public representatives & members of this August House, it
is our moral and social obligation to take all possible steps to curb this
menace and social evil of dowry.
I hereby propose that we as public representatives should attend only those
marriages where there is no demand and exchange of dowry. I also urge the
government to take steps to encourage, motivate and support those persons
who want to promote dowry free marriages.”
The following Members also expressed their views :-

2. Sh. Praveen Kumar

3. Ms. Alka Lamba

4. Smt. Bandana Kumari

S. Sh. Satyendar Jain, Minister of Health also participated in the

discussion and moved the following Resolution:

“This House resolves that no member of the House shall either demand or
give dowry for his or her own marriage or for his family members and shall
not attend marriages where they are aware that dowry has been demanded
or given.
This House also resolves that the Government shall take all steps to
encourage, motivate and support those persons who want to promote dowry
free marriages.”
The Resolution was put to vote and adopted.

The Chair adjourned the House upto 4.30 P.M. for Tea Break.

House reassembled.
Hon’ble Speaker in- Chair.

Consideration of Bills:

1. Sh. Gopal Rai, Minister of Labour moved that “Minimum Wages (Delhi)
Amendment Bill, 2015.” introduced on 26 November, 2015 be taken
into consideration.

The Motion was put to vote and adopted by voice-vote.




2. Sh. Gopal Rai, Minister of Labour moved that “The Working
Journalists and Other Newspaper Employees (Conditions of Service)
and Miscellaneous Provisions (Delhi Amendment) Bill, 2015”

introduced on 26 November, 2015 be taken into consideration.
The Motion was put to vote and adopted by voice-vote.

11. 4.42 P.M. The following Members participated in the debate on the Bills introduced
by Sh. Gopal Rai, Minister of Labour :
Sh. Rajender Pal Gautam
Sh. Naresh Yadav
Sh. Pawan Sharma
Sh. Jagdish Pradhan
Sh. Anil Kumar Bajpai
Sh. Madan Lal
Sh. Jagdeep Singh
Sh. Saurabh Bhardwaj
. Sh. Jarnail Singh (Rajouri Garden)
10. Sh. Somnath Bharti (also suggested changes in the Bills)
11. Sh. Vijender Gupta
12. 6.00 P.M. Sh. Arvind Kejriwal, Chief Minister also expressed his views on the
aforesaid Bills.

13. 6.15 P.M. The House agreed to extend the sitting upto 6.30 P.M.
14. 6.17 P.M. Sh. Gopal Rai, Minister of Labour replied to the debate.

CoONonhLh=

15. 6.25P.M. The Chair adjourned the House upto 2.00 PM on Thursday, 03
December 2015.

Delhi Prasanna Kumar Suryadevara

02 December, 2015 Secretary
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